
 

 

 

STATUS REPORT 

NGT Original Application No.41/2019  

Sri. Sevamrutha Aradhya  V/s. State of Karnataka 

 

 Sri. Sevamruutha Aradhya has filed the case about 

the encroachment of Buffer zone of Kudlu Chikka 

kere coming under the limits of Ward No.191, Begur 

Sub division, Bommanahalli zone, Anekal 

Taluk,Sarjapur Hobli, Kudli village, Survey No.70, 

Kudlu Chikka Kere, before the National Green  

Tribunal.  

 The National Green Tribunal has requested to give 

the report from the following Departments: 

1) Regarding directly flowing of slum water to the lake, 

requested to provide the details from the Bangalore 

Water Supply & Sewerage Board. 

2)  Requested to give the report from the Lake 

Development Authority about vacating the 

unusable  wastes materials like plastic and other 

waste materials in the lake  

3) Sought to give the report from the Karnataka 

Pollution Control Board about the pollution of lake 

water. 

4) The dry wastes have been dumped in the lake side, 

in this regard after clearing the same, ordered to 

give the report from the Bruhath Bangalore 

Mahanagara Palike. 
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5) Regarding taking the action against those who have 

constructed the building in violation of buffer zone 

surrounding  the lake, ordered to give the report 

from Bruhath Bangalore Mahanagara Palike. 

6) Regarding encroachment of lake buffer zone, 

ordered to give the report from ASSISTANT 

DIRECTOR OF LAND RECORD Department. Anekal 

(Taluk). 

 The Action Taken Report from the above various 

Departments has been given to Sri.Kashi 

Vishwanath, Advocate appointed to argue on behalf 

of the Palike before the National Green Tribunal 

directly. 

 Under NGT Original Application No.41/2019 dated 

02-07-2019 of Kudlu village Survey No.70, Sarjapur 

Hobli, Anekal Taluk,  the Kudlu Chikka Kere comes 

under the limits of Bruhath Bangalore Mahanagara 

Palike as per the order of the National Green 

Tribunal, and the notice have been issued on 

06.12.2019 to the owners who have constructed the 

building unauthorizedly within 30 meter from the  

border limits of boundary line of the lake, as Section 

2 of Karnataka Lane Conservation and Development 

Authority, instructing them to submit the 

documents. 

 For the notice dated: 06.12.2019,  37 building  

owners have submitted the documents. (The copy of 

the list of owners of the buildings is enclosed). 
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 Further as per the Order of NGT for vacating the 

buildings constructed in violation of buffer zone, as per 

the recommendation dated 10.02.2020 of the Joint 

Commissioner, Bommanahalli Zone, the opinion has 

been sought for from the Head of the Legal Cell. On  

10.06.2020  the Head of the Legal Cell by giving the 

opinion,  instructed to take action as per Section 321 of 

K.M.C. Act, of 1976.   Later under Section 321(1) & (2) 

of K.M.C. Act of 1976, the provisional orders have been 

served to 37 building owners on 21.10.2020. And as per 

Section 321 (3) of K.M.C. Act of 1976, the confirmation 

order has been served on 01.12.2020. 

 Against the Section 321 (3) of the said K.M.C. Act, 22 

building owners have filed W.P. lNo.15664/2020 before 

the High Court of Karnataka. 

 In the said case, on 30.12.2020 the High Court of 

Karnataka has issued the order – the Respondents are 

directed not to precipitate the matter till 04.01.2021 

(The copy of the order of the Court is enclosed). 

 As per suit No.REV/APL-671/2020 of the Karnataka 

Appellate Tribunal, Bangalore, Aban Essence 

Apartments Owners Association have brought the Stay 

Order on 24.12.2020 (The copy of the Order of the Court 

is enclosed).  

 In the order dated 21.01.2021 in W.P. 15664/2020  of 

the High Court of Karnataka, issued the Order as 

follows. 

Interim Order granted earlier is extended till the next 

date of hearing. 

------------------  
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